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A sample survey made by the Re-
serve Bank of India in 1976 had re-
vealed that private inward remittan-
ces reflected a rising trend to a signi-

ficant extent.

(c) The incentives offered to non-
resident Indians which have contribu-
ted to the increased flow of inward
remittances are indicated below:—

(1) Indiang resident abroad were
allowed in 1970 to open non-resident
(external) accounts designated in ru-
pees. The balances in such  accounts
are freely repatriable and the income
on the balances is free of Indian in-
come-tax. This did not provide protec-
tion against exchange risk.

{ii) A new scheme has been introdu-
ced with effect from 1-11-1975 in which
persons of Indian nationality or origip
are allowed to open accounts in desi-
gnated currencies (at present only
pound sterling and US dollars) and
funds as well as the interests earned
thereon will be repaid to the account-
holder or transferred elsewhere under
his instructions in the same currency.
These acCounts enjoy additional facili-
ties in regard to operation like other
non-resident (external) rupee accounts.

(iii) Investment opportunities for
Indians residing abroad have been li-
beralised. Non-resident Indians or per-
sons of Indian origin can invest in any
public/private limited company or
any partnership/proprietorship in India
irrespective of the nature of the
activities subject to the investor giv-
ing an undertaking not to seek repat-
riafion of capital as well as the income
accuring thereon. Under another
scheme, non-resident Indians are allo-
wed to invest in mew equity issues of
new companies in India in a wide range

of selecteq industrieg up to 20 per
cent of the equity capital with full
repatriation facilities in respect of

capital and income earneq theron. In
respect of Appendix I and export-
orlepted industries, investment upto 74
per cent is allowed.
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(iv) Relatives of non-resident
Indians and persons of Indian origin
are eligible to apply for priority allot-
ment of motor-cars/scooters/agricul-
tural tractors/cement against receipt
of foreign exchange from abroad.
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Demand of upnits issued by Unit Trust
of India
! ]

3604. SHRI KUMARI ANANTHAN;
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether of late there has been
a lull in the demand of Units issued

by the Unit Trust of India;

(%) the reasons for this sudden
depression in the demand of Units;
and

(c) the steps taken by Government
{0 step up the sale of Units?
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~THE MINISTER OF FINANCE AND

REVENUE AND BANKING (SHRI
H. M. PATEL): (a) There las not
been any fall in the sale of units. On
the contrary, during the last account-
ing year 1976-77, (July—June), the
sale of units under the 1964 schemes
amounted to Rs. 33.50 crores, repre-
sentng a step up of 61.3 per cent over
the previous year's level of Rs. 20.76
crores. At Rs. 33.50 crores, the
volume of sales in. 1976-77 hag been
the highest level achieved in any
single year so far. The number of
unit accounts hag also increased from
56,748 to 68,859

(b) Does not arise.

{

(¢) In January 1975, Government
exempteq income from units upto Rs.
2,000 from income-tax and investment
in units upto Rs. 25,000 from wealth
tax. These exemptions are continuing.

(2) During 1976-77, Government
has given a publicity grant of Rs.
12.50 lakhs to the Trust for popularis-
ing units in semi-urban and rural
areas.

(3) The Unit Trust has established
Chief Representative Offices in eight
selected districts in Punjab and Har-
yana and six selected districts in
Gujarat.

.

{4) In the changes introduceg in
t}ae 1977-78 budget in regard to taxa-
?mn of capita] gains, units have been
includeq in the category of specified
assets investment jn which will quali-
fy for tax exemption of capital gains.

' !
Payment of Excise puty by Stainless
Steel Re-rolling Firms

3605. SHRI TULSIDAS DASAPPA:
Wil] -the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) total amount of excise duty
paig by the Stainless Steel re-rolling
firmis from 31st March, 1973 to 3ist
March, 1977; and





